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BEFORE THE EXECUTIVE DIRECTOR AND FIRST APPELLATE AUTHORITY 

INSOLVENCY AND BANKRUPTCY BOARD OF INDIA 

2nd Floor, Jeevan Vihar Building   

Sansad Marg, New Delhi- 110 001 

Dated: 21st June, 2024 

 

RTI Appeal Registration No. ISBBI/A/E/24/00014  

 

IN THE MATTER OF 

 

Ashish Shankar                                  … Appellant 

Vs. 

Central Public Information Officer  

The Insolvency and Bankruptcy Board of India 

2nd Floor, Jeevan Vihar Building 

Sansad Marg, New Delhi - 110 001.                 … Respondent 

ORDER 

 

1. The Appellant has filed the present Appeal dated 29th May 2024 with regard to his RTI 

Application No. ISBBI/R/E/24/00090 dated 27th May 2024 filed under the Right to 

Information Act, 2005 (RTI Act).  

 
2. I note that the Appellant has not specified the exact information requirement. The Appeal is 

unclear and vague and is more in the nature of accusation and grievance of the Appellant. 

Same does not fall within the definition of ‘information’ and ‘right to information’ under the RTI 

Act, 2005. The matter of Shri Harmit Singh Vs. Central Excise Department, Chandigarh (Order 

dated November 07, 2008) the Hon’ble CIC inter alia held that the respondents therein were 

right in rejecting the request as it is quite unclear and vague and no specific information can 

be identified on the basis of the signals contained in the query. 

 
3. Accordingly, I do not find any reason to interfere with the decision of the Respondent. The 

appeal is disposed of accordingly. 
 

Sd/ 

(Jithesh John)  

First Appellate Authority 

 

Copy to: 

1. Appellant, Ashish Shankar. 

2. CPIO, The Insolvency and Bankruptcy Board of India, 2nd Floor, Jeevan Vihar Building, 

Sansad Marg, New Delhi - 110 001. 


